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IN THE COURT OF ADDITIONAL CHIEF METROPOLITAN

<

MAGISTRATE, DELH|

ccNo: U b oF 2004

W\ o\\ oY

Securities and Exchange Board of India, a
statutory  body established under the
. ra

provisions of Securities and Exchange

‘Board of Indla Act, 1992 havmg nts Head

off'ce at M:ttal Court, B - ng 224

Nariman ¢ Point,  Mumbai 400 021

represented by its Legal Officer, Shri

Sharad Bansode.

VERSUS

1. Bl:ss Aoro (India) Ltd. a Company

. ,mcorpordted Under the Compames' -

Act, 1956, having its Regd. Office at :
Nai Abadi_, Geeta Nagar, Hosiarpur,
Ponjab. ‘And having its corporéte office
at : SCO 811, NAC, Chandigarh-Kalka
Road, Manimajra, Chand_igarh-160101.
2. Dr. Vinod Kuthialas Managing Director
of Accused No1, Ofo: Nai Abadi,
Geeta Nagar, Hosiarpur, Punjab. And
having its corporate office at' : 8CO
811, NAC, Chandigarh-Kalka Road,

Manimajra, Chandigarh-160101.

3. Shﬁ Soshil Kr.r Sood, Director of

Accused “ No.1, Ofo: Nai Abadi, Geeta

...Complainant




‘Nagba‘l:, Hosiarpur, Punjab. And having
its C(;rborate office at : SCO 811, NAC,
Chandigarh~Kall§a -Road, Manimajra,
Chandigarh-160101.

4. Shri Vikas Vohra, Director of Accused

No.1, Olo: Nai Abadi, Geeta Nagar,

Hosiarpur, Punjab. And having its’ v"p 0 . :
corporate office at : SCO 811, NAC,
Chandigarh-Kalka Road,v Manimajra,
Chandigarh-160101. '
5. Ms. Kamlesh Sood, Director of .

Accused No.1, O/o: Nai Abadi, Geeta.
Nagar,- Hosiarpur, Punjab. And having

its corporate pfﬁce at : SCO 31 1, NAC,

Chand'igarh-Kalké Road, Manimajra;
Chandigarh-160101.

6. Shri Ashok Kumar, Director of Accused.
Nc.1, Olo: Nai Abadi. Geeta Nagar,
Hosiarpur, Punjab. And having its ‘ V D
corporate office at.: SCO 8i1, NAC, '

i
i
]
H

Chandigafh-Kalka ‘Road, Manimajra,

Chandigarh-160101.

7. Shri  Pramod v Kumar, Directbr of
Accused No.1, O/o: Nai Abadi. Geeta P )
Nagar; Hosiarpur, Punjab. And having ; :
its corporate ofﬁce at: SCO 811, NAC, o

ChandigarbeaIka Road, Manimajra, S

& ~ Chandigarh-160101.

8. Ms. Neelam ' Bhatia, Director of




Accused No.1, O/o; Nai Abadi, Geeta
Naga'r,z Hosiarpur, Punjab. And hévin'g
its corporate office at : SCO 81 1, NAC,
Chandlgarh-Kalka Road, Mammajra
Chandlgarh 160101

..... Accused

* COMPLAINT UNDER SECTION 190 & 200 OF THE CODE OF CRIMINAL
—‘\_

PROCEDURE, 1973 READ WITH SEC. 24(1), 27 OF SECURITIES AND EXCHANGE

BOARD OF INDIA ACT, 1992

May It Please Your Honour:
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- File taken up again after lunch. -

Present: Sh. Mann for SEBI. |

Accused are PO.

Ms. Jyoti Jindour.wimcs‘s‘ is also present.

An apphcalmn has been moved on behalf of SEBI for subsutuuon
ol Ms. lyoti Jindgar in pl.nu of Sh. Sharad Bansode who had ongmdlly liled
the complaint. “The suhsmull(m is sought on the gmund that Sh. Sharad
Bansode is on study leave and is unable o travel 0 Delhi- and his

- suminoning would cntail delay. Since the application is only a formal one

and secks 1o substitutc one officer of the SEBI for the onc who had filed the
complaint on behall of the SEBI, the application is allowed. "Ms. Jyoti
Jindgar is pcrmig-lcd to continuc the comptlaint on behalf of SEBL  She be

cxamined.

ASIIY3.07
'I‘ukm.l up agaii, |
CW-1 has been cxamined. Sh. lezznr] has closed the evidence on
behall of SEBI. The evidence has been recorded U/S 299 Cr.P.C.

The file be consigned 1o the records to be tevived upon the

W

ASJ : DELHI
9.3.07

apprebension of any or all of the accused.




